IN THE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH KOLKATA
IN THE MATTER OF:

EXECUTION CASE NO. 1/2021/EZ
in
0.A. No. 45 f2019/EZ

R. K. Singh
...Applicant
-Versus-
Union of India & Ors,
...Respondents

AFFIDAVIT OF COMPLIANCE OF THE URBAN DEVELOPMENT AND HQUSING DEPARTMENT,

STATE OF JHARKHAND (RESPONDENT NO. 4 HEREIN), AS PER THE HON’BLE TRIBUNALS
ORDER DATED 26.05.2022.

|, Vinay Kumar Choubey, Son of Mr. Dewendra Choubey, aged about 46 years, by Religion -
Hindu, by occupation — Secretary to the State Government of Jharkhand, in the department of

Urban Development and Housing Department, Jharkhand, Ranchi, do hereby solemnly affirm

and state as follows:

1. That 1 am the Secretary in the department Urban Development and Housing Department,
Government of Jharkhand and | am the Respondent No. 4 herein, and wel] acquainted with the

facts and circumstances of the case, and as such | am competent to make and affirm the
instant Affidavit.

That | am a law abiding Citizen of India and | very much respect the Constitution and Judicial

System of India.

3 That the Hon’ble Tribunal on 26.05.2022 made certain observations regarding the affidavit

-_.,.; 625 05.2022 and directed in the paragraph 3 therein as follows:-




z

“.. In this affidavit, it is stated that in pursuance of the order of the Tribunal dated 25.02.2022
for structure falling under the notified Nagarpalika/Panchayat/Gram Panchayat areq
information has been called for from the Department of Urban Development and Housing
Department from the Rural Development Department vide letter no.426 and 502 dated
05.04.2022 and 25.04.2022 respectively and the details will be placed before the Tribunal as
soon as the same are obtained. It appears that since those details have not been placed before

the Tribunal in the present affidavit it means that the various Nagarpalika /Panchayat/Gram

Panchayat are not responding to the queries of the State Government. ...”

to which 1 submit that a reply to the query of the Urban Development and Housing
Department, Government of Jharkhand was obtained from the Director, Panchayati Raj
Department (PRD) via letter no 1186 dated 22.06.2022 stating that there are 9 such buildings
projects bearing area more than 20,000 square metre and report for 1 building has been

obtained via 1378 dated 13.07.2022 which has already obtained EC.

The said letters of PRD have been annexed hereto as listed below:-

Letter No. Date Annexure No.
1186 22.06.2022 Annexure 1{A)
1378 13.07.2022 Annexure 1(B}

. That the Hon’ble Tribunal in the paragraph nos. 5,7 & 8 of the order dated 26.05.2022

directed as follows:-

Para 5°.. If 37 buildings are existing without Environmental Clearance, the affidavit is silent
with regard to action taken against these buildings. Environmental Compensation has also not

been assessed and it is stated that the same will be done by the Jharkhand State Pollution

Control Board....”

Para 7”..The said affidavit does not disclose that the units which have not obtained

Environmental Clearance their works have been stopped or not and if not, why? ...”

Para 8 “.. We, therefore, direct the Principal Secretary, Urban Development and Housing
Department to file his personal affidavit with respect to all the units which are operating

without Environmental Clearance in urban and rural areas, stating what gction has been taken

against them. ...” .
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....to which 1 humbly submit that construction has been stopped for 24
buildings/projects while the compensation has been levied on 21 project proponents by JSPCB.
Please refer to Table 1 for summary sheet regarding details of 66 buildings/projects filed The
effective number of buildings (in urban area) being 55 as 10 of 65 are not in purview of 8(a) of
EIA notification 2006, there are 28 of 55 buildings which have obtained EC. While 22 of rest 27
have applied for EC. Construction has been stopped for 24 of 27 buildings which are yet to
obtain EC while 2 of 27 buildings is already constructed and 1 of 27 has not started
construction yet.

(Table-l) Split up showing the details of 66 buildings filed in the affidavit.

No of buildings for which the Status Report was filed: 66

ULB wise split up of 65 buildings (66-1as1 building___was repeated d

ing different nomenclature)

ULB Name No. of Buildings under EC applied No of buildings for which
section 8(a) “obtained - for construction is stopped
Adityapur MC 5 R 1 | 1 {construction not
-| started yet)
Deoghar MC 1 - -
Dhanbad MC 2 - -
JNAC 2 1 1 existing
Mango MC 2 1 1stopped
Ramgarh MC 3 - 1 istopped
Ranchi MC 50 21 18 5 22 stopped, 1 existing
TOTAL 65 28 22 (constiiction-| 24 stopped, 1 not
' stoppedford-|  started yet while 2
EXISUng... existing.
Total buildings which have not obtained EC 0+5=37 -

The detailed status of the buildings has been attached hereto and marked as “Annexure-2".

JSPCB had been directed to assess the compensation & levy the same via letter no. 561 & 645
dated 11.05.2022 & 07.06.2022 respectively and in compliance to it JSPCB has levied

environmental compensation on 21 project proponents which had started construction

without obtaining EC. The list has been given below in the page that follows:-

The said letters of have been annexed hereto, Letter 561 dated 11.05.2022 as Annexure 3(A) and
letter 645 dated 07.06.2022 as Annexure 3(B).
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The following table shows the list of the defaulting units and the Environmental Compensation

levied on them and to be paid within 30 days.

S.N. -

'Name of d'éfaultihg Unft

‘ Amount '

1.

The Director,

M/s Estate Buildcon Private Limited, At — Cheshire Home Road, Bariatu,
Dist — Ranchi.

% 2,39,06,250.00

' The Director,

M/s Moti Infrastructures, At — 1862/A, Near Jayshree Green City, Argora,
Dist — Ranchi.

%30,78,125.00

The Director,

M/s Lucky Buildcon, At - Argora - Kathal More Road, Pundag, Dist —
Ranchi.

% 69,84,375.00

The Director,

M/s Oceanik Buildtek and Construction Pvt. Ltd., At — Argora by Pass,
Mahaveer Nagar, Dist — Ranchi.

% 85,78,125.00

The Director,

M/s Assotech Sun Growth Abode LLP, At — Plot No. — 1877, Boreya,
Morabadi, Dist — Ranchi,

% 48,51,562.00

The Director,

M/s Assotech Sun Growth Abode LLP, At — Plot No. — 1877, Boreya,
Morabadi, Dist - Ranch1

% 3,45,93,750.00

The Dlrector
M/s Nisith Keshari Constructions Pvt. Ltd., At — Argora — Kathal More

7 Road, Dlst—Ranchi

% 48,75,000,00

The Dlrector

M/s Nisith Keshari Constructions Pvt. Ltd., At — Argora — Kathal More
Road, Dist—Ranchi.

% 36,32,812.00

The Director,
M/s P &M Infrastr_ucture Pvt. Ltd., At — Ward No, - 4, Dist mJamshedpur_.

12,44,17,969.00

10.

The Director,

M/s Morias Infrastructure Pvt. Ltd. (SkyDale) , Morabadi, Ward No.4,
Bariatu, Ranchi,

X1,00,00,000.00

11.

The Director,

M/s Morias Infrastructure Pvt. Ltd. (Shri Vrinda), Morabadi, Ward No.4,
Bariatu, Ranchi.

s

12,

The Director,
M/s Global Infra, Argora, Ranchi.

13.

The Director,

M/s Panchwati Apartment, Ward No.30, Opposite Ramgarh College,
Ramgarh.

"

14.

The Director,
M/s Sri Nath Homes india Pvi. Ltd., Old Purulia Road, Mango, Jamshedpur,

"

15.

The Director,
M/s Samay Constructions, Old Purulia Road, Mango, Jamshedpur.

o

16.

The Director,

M/s Vidhi Developers (P) Ltd- Garden Phase-2), Opposite Sudha
Dairy, Dindli, Ad|tyapur,,/&?*

17.

"

The Director, //(,;,\@‘%ﬁw N %%e
. _ . :
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M/s Vidhi Developers {P) Ltd. (Vinayaka Garden Phase-1), Opposite Sudha
Dairy, Dindli, Adityapur.
18. | The Director, ' “
M/s Vidhi Developers (P} Ltd. (Vinayaka Garden Phase-3), Opposite Sudha
‘Dairy, Dindli, Adityapur., | 7
19. | The Director, ' o S o
M/s Srinath Global Village, S Type, Kalpanapuri, Adityapur, 7 7
20. | The Director, ‘ “
M/s CSN Developers Pvt. Ltd, Rameshwaram, Tata Kandra Main Road,
Near Sudha Dairy Chowk, Adityapur. _ 1 _ .
21. | The Diréctor, - “

M/s Sai Anchal, Tata Kendra Main Road, Opposite Sudha Dairy, Adityapur.

Aam Suchanas have been issued at various ULBs, for the stoppage of any ongoing construction

of projects taking place without obtaining Environmental Clearance. These Aam Suchanas have been

annexed collectively as Annexure 4.

The ULBs report the status of buildings/projects(under 8a of EIA 2006) on quarterly basis and
they are monitored time to time by means of Video Conferencing by the department in order

to comply to the directions issued by the Hon’ble Tribunal.

Also the details of 9 buildings in the Rural area as annexed in annexure 1 where details of 1{EC
obtained) out of 9 has been obtained from PRD. As per direction from Hon’ble NGT, Action will

be taken against any structure found to be operating without EC in the Rural Area as well,

That the Hon’ble Tribunal in the paragraph no. 11 of the order dated 26.05.2022 directed as

follows:-

e As per para 7 & 8 of the Hon'ble Tribunal’'s judgment dated 26.05.2022 have been

addressed earlier in points 4 of 7 above.
* Asper para 11{iv) of the Tribunal's judgment dated 09.09.2020,
Action shall be injtiated under section 19 of the Environment (Protection) Act, 1986 by the State
Pollution Controf Board forthwith against those who are responsible for the violations.

to which | submit that the reply for the same is to be filed by JSPCB in their affidavit.

~=. ®  As per para 11{v) of the Tribunal’s judgment dated 09.09.2020,
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Since the violations were being committed under the gaze of the concerned authorities, we

direct initiation of disciplinary proceedings against the concerned Officers, the Municipal

Commissioners and the State Pollution Control Board at the earliest.

That in reply to the direction rendered by the Hon’ble Tribunal in para-11{iv) of the
judgment dated 09.09.2020, it is humbly stated and s;ubmitted that the State of Jharkhand has
been bifurcated from the erstwhile State of Bihar in the 2000, thereafter the Building bye law
has been enacted in the year 2016, as such the Hon’ble Tribunal may be kind enough to take
into consideration that department is taking best of efforts in dealing with the crucial and vital
issues of Environmental clearance. The laws being recently enacted and the State of Jharkhand

have now adopted and proper check and balance shall be maintained for obtaining the

approval from the competent authority.

That it is humbly stated and submitted that this Affidavit is being filed bonafide and in the

interest of justice.

. That the statements contained are true to my knowledge, the statements contained in

paragraph are true to my information and submit before this Hon’ble Tribunal.

@ M\&jﬁ\
Deponé{f

Prepared in my Office
and identified by me.

Advocate




KN

e

out 46 years, by Religion -
Hindu, by occupation — Secretary to the State Government of Jharkhand, in the department of
Urban Development and Housing Department, Jharkhand, Ranchi, residing at Doranda, Ranchi,

Jharkhand, and that | am the respondent no. 4 herein.

e e ol

Signature

{

9o )
Signatul? Atteste ..
idgaﬁf‘scazian ot Lawyers




Annexure 1(A)




A
[
A\ S . _ o AT T
‘f T3 W -~ 019l ({0)-16 /2022 . Wi, [/
Q
L’ v PG TR
fadr @ gwormotio waw, gl 1834004
e-maili- panchayat-jhr@nic.in, panchayat.jhr@gmail.com
Wy,
TRTST §0, “mowodo,
ECticl
v
TR o g anarg fawrr
FREYS, 4] |

fﬁ"ﬁ. Wl—t}flh- G Tyt

favy NGT &1g No. 01/2021/EZ in OA No. 45/2019/EZ ¥ 9ifq @@ Sueral o™
D e 7
- JUST UAiw 643 QTP 07.06.2022

& gElmrR ¥ war fafa Wl nffafsl @ fftems @ fay Ruria geeo dear 342
fE7i® 10.10.2017 ERT WIGET A ¥ | AT WEAUTE & AP A G BT yarierd e
aRye g1 fd @ el o9 wReet @ i § waw fmfr /g dde @ w9 AaEn
B oy el & o ¥ Saa W | UK G $ AR 314 T 20000 a1 HeX W
s el W gl 09 wredeERl B Wefy & T8 2 el Wer) | sw aRareEmi
v ELA. W1 5 9T ¢ e @ e w9 g vl @ PR R e @ R

HIQT BT JqGE B T S|
| Rrererort ./
HTAD— TAF | \{\ §J
Pee v,é\a\
AR / 20002022

G:fAnil office work/Rejeey jea/tterdog




10

MW FileNo OwnerName ) OWNER Address ULB'Name BUA Praposal Staties
[DZR/AH /00022020 Urban Development and Housing Department ath Floor; Project Bhawan, Churwa, Ranchi Bokaro Zila Parishad 23435.4 Provisional
Approved
ESZP/GH/0024/2021 MS RUKMINIPROPERTY 2ROJECTS PRIVATE LIMITED AASTHATRADE CENTRE, Q-ROAD, BISTUPUR, East Singhbhumi Zila Parishad [51012.24 Approved
) JAMSHEDPUR
£52P/G H/0024/202 1L/REVAMS RUXMINI PROPERTY PROJECTS PRIVATE LIMITED AASTHATRADE CENTRE, Q-ROAD, 8ISTUPUR, East Singhbhum Zila Parishad |50629.56  |Approved
1 JAMSHEDPUR .
GDZP/GH/O001/2018 DINESH KUMAR ADAN| POWER JHARKBAND LIMITEDNEAR DC Godds 2ila Parishad 36240.69 Approved
. RESIDENCE, GANGTA KHURD, GODDA - 814133
SXZP/BP/C001/2019 RAJESH KUMAR AGARWAL AJAY KUMAR-AGARWAL Payal Cinema Complex, Mango, Jamshedpur Saraikela Xharsawan Zila 54258.15 Approved
SANJAY KUMAR AGARWAL BINAY KUMAR AGARWAL Parishad
BINOD KUMAR AGARWAL ASHOK KUMAR AGARWAL
RAKESH AGARWAL ANDRITESH AGARWAL
SKZP/BP/0002/2019 SHRACH! Realty Private: LIMITED RANCHE JHARKHAND Saraikela Kharsawan:Zila 84683.71 Approved
. ) 3 Parishad .
SKZP/8P/C003/201S SMT. KAMINL.KAUSHAL “[M/S KAMINF KAUSHAL CONSTRUGTIONS., SASTHA  |Saraikela Kharsawan Zila 24490.91 Approved
TRADE CENTRE , 3RO FLOOR , QRODAD , BISTUPUR, |Parishad
JAMSHEDPUR.. )
SKZP/BP/O003/2013/ALT |M/S. KAMINIKAUSHAL CONSTRUCTION M/S KAMINI-CAUSHAL CONSTRUCTIONS . AASTHA  |Saraikela Kharsawan Zila 23922 81 spproved
2 TRADE-CENTRE , 3'RD FLODR , QROAD , BISTUPUR . |Parishad
JAMSHEDPUR
West Singhbhum Zila Parighad |34492.04 Approved

WSZP/BR/0001/2019

{TATA STEEL LIMITED JAMSHEOPUR

24, HOMI fAQDI STREET, FORT, MUMBAI
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State Level Environment Impact Assessment Authority, Jharkhand

Nursery Complex, Nenr Dhurwa Bus Stand, Dhwrwa, Ranehi. Jharkhand.834 604,
E-mil msseinn jhki@gmail.cons website: wivw.jseinaorg

Letter No~EC/ SELAA /2017-18 1 2070/ 2017/ 2.6%

To:  Adani Power (Jharkhand) Ltd,
8" Floor “Sambhay House”
Judges Bungalow Road,
Baldakdev. Ahmedabad,
Gujarat, 380015,

Ranchi, Date: 21}ogd2418,

Sub.: Environmental Clearance for the “Residential Township for 2x800 MW Thermal Power

Project of M/s Adani Power (Jharkhand) Ltd. Patwa Plot No.- 359, Motia Plot No.-

2622, 2570 to 2590 at Vill - Motin & Patwa, Tehsil —Godda, Dist.— Godda,
Jharkhand.”

Ref:  Your application no-0, dated-19.04,2018.
Sir, ﬂ

It is in reference to the “Residential Township for 2x800 MW Therma! Power Project of
M/s Adani Power (Jharkhand) Ltd. Patwa Plot No.- 359, Motia Plot No.- 2622, 2570 10 2594 al

Vill - Motia&Patwa, Tehsil -Godda, Dist. - Godda Jharkhand.” submitted by you for seeking prior
Environmental Clearances (EC).

The proposal was appraised by State Level ‘Expert Appraisal Committee (SEAC) and
recommended for grant of Environmental Clearance in its meeting held on 25" &26" June, 2018

The bﬂ|l€l1} feature of project is given in table given below :

Name of the project Residential Township for 2x800 MW Thermal Power Project |

of M/s Adani Power (Jharkhand) Ltd. at Vill - Motia&Patwa,
Tehsil & Dist. - Godda.

Name of applicant Adani Power (Jharkhand) Ltd,
Category of the project 8(a) -
Latitude and Longitude A

24°48°46.67"N; 87°07°54.10"E
24°48'45.81"N; 87°08°2.40"E
24°48'42 67"N; 87°08'6.56"E
24°48'43.56"N; 87°08'7.55"E
24°48°49.63"N; 87°08'1.33"E
24°48°52.17"N: 87°08°1.70"E
24°4852.02"N: 87°08'0.61"E

Qfmm| O O =
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Project location T Vill - Motia&Patwa, Tehsil & Dist. - Godda. T '

Motia Plot No.- 2622, 2570 to 2590 & Patwa Plot No. 359

Total land area 322 Ha
Total plot area 32,2228q.m.
Total built up area 34,3168q.m.
New / Expansion / Modernization | New project
Nearest Airport Patna Airport — 300 KM (Road distance) &BirsaMunda
Airport, Ranchi — 365 KM (Road distance)
| Height of the Building S Unit Height Sin meter)
| BHK Block LS
2 BHK Block 31.S
3 BHK Block + Pent House 25.3
Hostel Block 22.9
Club House 10.5
Temple S5
Construction Phase Operation Phase

Total water requirement | Total  water  requirement
during construction phase is | during operation phase is 145

S30 KLD and the water } KLD and shall be met from
requirement will be met from | Thermal Power Plant,

Lilihi River,

Water requirement

Power requirement Construction Phase Operatiyn Phase

During construction phase | During  operation  phase

estimated power requirement | power requirement is1600
will be 85 KVA which willbe | KVA and will be sourced
met from 100 KVA & 50 from station transformer of

KVA DG Set, Adani  Power (Jharkhand)
Lid.
Built up Area details : _ _ ,
Sk No. Unit | “Area per Block No, of Total BUA (in S.qm) |
- (S.qm) blocks
1. 1 BHK Biock 6085 2 7802
2, 2 BHK Block - 10,986 4 14,085
3. | 3 BHK Block + Pent House 5463 2 7004
4. Hostel Block 2629 1 3370
5. Club House 1443 ] 1850
6. Temple 20 1 f25




DG & Substation

7. 45 1 60
8. | Underground water tank 40 1 40
9, § Security cabin 30 ] 40
10, | §ewage treatment plant 40 ] 40

: Total Area of Project 34,316

The total wastewater generation is 116 KLD, out of which 72 KLD of wastewuler will be recycled.
435 KLD of wastewater will be used for flushing and 27 KLD for Gardening and Green Belt,

State Level Environment Impact Assessment Authority (SEIAA), Jharkhand in its meeting h§kd on
09.08.2018 discussed the project proposal along with recommendations made by SEAC and

decided to grant EC 1o the project.

Following the decision of SEIAA, as mentioned above, Environmental Clearance is hereby issued
to the “Residential Township for 2x800 MW Thermal Power Project of M/s Adani Power
{(Jharkhand) Ltd. Patwa Plot No.- 359, Motia Plot No.- 2622, 2570 to 2590 at Vill - Motia &
Patwa, Tehsil -Godda, Dist. = Godda, Jharkhand.” alongwith the following conditions-

A. Specific Conditions

B

PART B - GENERAL CONDITIONS

That this project has-

a. Obtained all legal rights to operate al concerned place.
b, Complied with all existing concemed laws ol the land and

This Environmental Clearance is valid subject to the following condition below -

f¢e, Complied with the decisions of SEIAA on the issue of Environmental Clearance till

date.

ll

i,

iil.

—

Vi

Vil.

Pre- Coustruction Phase

v,

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel (kerosene/gas) for cooking, safe
3 drinking water, medical health care, etc. The housing may be in the form of temporary

structures to be removed after completion of the project.

Provision of drinking water, waste water disposal, solid wastes management and
primary health facilities shall be ensured for labour force. Proper sanitation facilities
shall be provided at the construction site to prevent health related problems. Domestic
as well as sanitary wastes from construction camps shall be cleared regularly.

Adequate safety measures shall be adopted for the construction workers.

-All the labourers to be engaged for construction works shall be screened for health and
i adequately treated before issue of work permits. The contractor shall ensure periodic

health check-up of construction workers,

Fencing of the project boundary before start of construction activities,

Use of energy efficient construction materials shall be ensured 1o achieve the desired

thermal comfort.

Use of fly ash based bricks/blocksftiles/products shall be explored to the maximum

extent possible.

}
|
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viti.

xi,

Xil.

xiil,

Xiv.

XV,

Vi,

NVil,

Lay out of proposed buildings and roads within premises etc. shall be made in such a -

way that it shall cause minimum disturbance to existing flora and fauna. Appropriate
green belt shall developed to compensate the habitat loss of tree cuttmg (if any) from
competent authority as per prevailing Act/Rules. The exotic species eklslmg within the
existing premises, if any, shall be protected. The greening programme shall include
plantation of both exotic and indigenous species.

Dedicated pedestrian paths shall be provided along the proposed Buildings. Appropriate
access shall be provided for physically challenged people in the Pedestrian Paths.

The design of service roads and the entry and exit from the buildings shall conform to
the norms & standards prescribed by the State Public Works Department,

The road system shall have the road cross sections for general traffig, exclusive ways

for public mass transport (bus) system, pedestrian paths and ways utility corridors and
green strip.

Topsoil excavated during construction activities should be stored for use in horticulture
/ landscape development within the project site. Balance top soil should be disposed at
in planned manner for use elsewhere ndequate erosion and sediment control measures
to be adopted before ensuing construction activitics.

Prior permission should be obtained from the competent authority for c‘lemolition of the
existing structure, il any. Waste recycling plans including top soil should be developed
prior to beginning of demolition and construction activity. The plans should identify

wastes to be generated und designate handling, recycling and disposal method to be
followed.

Disposal of muck including excavated material during construction phase should not
create any adverse effects in the neighborhood and the same shall be disposed of taking
the necessary precautions for general safely and health aspects.

The project proponent should advertise in at least two local newspapers widely
circulated in the region, one of which should in the vernacular language, informing that
the project has been accorded Environmental Clearance and copies of clearance letters
are available with the State Environment Impact Assessment Authority. Jharkhand and
the same matter also be senttoJharkhand State Pollution Control Board (JL.S.P.CB),
Ranchi. The advertisement should be made within 10 days from the date of receipt of

the Clearance letter and a copy of the same should be forwarded to the Regional Office
of this Ministry at Ranchi,

Risk assessment study along with Disaster Management Plan (DMP) shall be prepared.
The mitigate measures for disaster prevention and control shall be pfepared and gel
approval from competent authority. All other statutory clearances/licenses/permissions
from concemned State Governments Departments, Boards and Corporations shall be
obtained for directions issued ‘by:Central Government/State Government, Central
Pollution Control Board/Jharkhand State Polfution Control Board,

Baseline Environmental Condition of Project area i.e. Monitoring of AAQ as per
NAAQS 2009, Monitoring of Ambient Noise Level & Analysis of Ground Water
Samples should be conducted and report should be submitted to State Environment

:
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Impact Assessment Authority (SEIAA), Jharkhand and Jharkhand State Pollution
Control Board (JSPCB), Ranchi prior 10 start of construction activitics.

I1. Constrliction Phase

ii,

vil,

viil,

xi,

Al

xiil.

Xiv,

It shall be ensured that the construction debris is properly stored on the site prior lo
disposal. Such requirements shall be made part of the contractor agreement,

All the top soil excavated during construction activities shall be stored for use in

horticulture/landscape development within the project site. Proper erosion control and
sediment control measures shall be adopted.

Earth material generated from excavation shall be reused to the maximum possible
extent as filling material during site development. The construction debris and surplus

excavated material shall be disposed off by mechanical transport through the Ranchi
Municipal Corporation.

Disposal of muck, including excavated material during construction phase, shall not
create any adverse effects on the neighbouring communities and shall be disposed off
faking the necessary precautions for general safety and health aspects.

Low Sulphur diesel generator sets should be used during construction phase. Diesel
generator sets during construction phase shall have acoustic enclosures and shall
¥

}:onform lo Environment (Protection} Rules, 1986 prescribed for noise emission
standards.

All vehicles/equipment deployed during construction phase shall be ensured in good
working condition and shall conform 1o applicable air and noise emission sl

andards.
These shall be operated only during non-peaking hours,

Ambient noise levels shall confirm to the standards preseribed by MoEF& CC, Gowvt, of
India,

The protective equipment such as nose mask, earplugs ctc. shall be provided to
construction personnel exposed to high noise levels,

Construction spoils, including bituminous material and other hazardous materials
including oil from construction equipment must not be allowed o contaminite

soil/ground water. The dumpsites for such material must be secured so that they shall
not leach into the ground water,

Proper and prior planning, sequencing and scheduling of all major construction
activities shall be done: Construction material shall be stored in covered sheds. Truck
arrying soil, sand and other construction materials shall be duly covered to prevent
Zpi]ling and dust emission, Adequate dust suppression measures shall be undertaken to
control fugitive dust emission. Regular water sprinkling for dust suppression shal] be
ensured.

Use of Ready-Mix concrete is recommended for the project.
Accumulation/stagnation of water shall be avoided ensuring vecior control.

Regutar supervision of the above and other measures shall be in place all through the
construction phase so as to avoid disturbance to the surroundings,

Water during construction phase should be preferred from Municipal supply.

5
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XV,

v,

XA,

\viil.

NiX,

NN

Xxi.

xxil

XXill.

xXiv.

XKV,

NXvi.

All directions of the Alrport Authorlty, Director of xplosives and Fire Department ete.
shatl be complied,

Unskilled construction tnbourers shall be reeruited from the focal arcas,
Provisions shal! be made for the integration of solar water heating syytem,

Provision of vermin-composting lor the biodegradable solid wastes gencrated from the
proposed extension buildings ns well as the large amount of biomass that shall be
available from the tree plantation shall be made.

Monitoring ol ground water table and quality once in three months shall be carried out,
Construction of tube wells, bore wells shall be strictly regulated.

Permeable (porous) paving in the parking arcas, and walkways should be used to
contral surface runoff by allowing storm water to infilirate the soil an'd return to ground
water, :

Al intersections shall be designed and developed as roundabouts.

All utility lines (electricity, telephone, cable, water supply, sewage, drainage, ele, shall
be-laid below ground level. Ducts shall be provided along and across the roads to lay

the utility lines. Major trunk (water/sewerage) lines are to be laid along the wility
corridor.

The road drainage shail be designed to cnable quick runoff of surface water and prevent
water logging. !
Adequate provision shiall be made to cater the parking needs. Parking spaces standards

as given n “Mamuzl on Noros and Standards for Environmental Clearance of Large

Construction Projects™ issued by Ministry of Environment and Forests, Government of

India shall be adopted.
Rest room facilities shall be provided for service population.

Monitoring of AAQ as per NAAQS 2009, Monitoring of Ambient Noise Level &
Analysis of Ground Water Samples, should be conducted and rjpori should be

submitted on monthly basis to SEIAA, Jharkhand &Jharkhand State Pollution Control
Board (1.8.P.C.B.), Ranchi.

Water Body Conservation :-

Water body falling within premises (if any) shall not be lined or no embankment shall

be cemented. The water bodies, if any, shall be kept in natural conditions without
disturbing the ecological habitat,

Improvement or rehabilitation- of existing nallas (nf any) shall be camed out without
disturbing the ecological habital.~ . - |

111. Post Construction/Operation Phase

The environmental safeguards and mitigation measures contained in the application
shall be implemented in letter and spirit.

All the conditions, liabilities and legal provisions contained in the Environmental
Clearance shall be equally applicable to the successor management of the project in

: !
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iil.

vi,

vil.

viii,

iX,

,the event of the project proponent transferting the ownership, maintenance of
f management of the project to any other entity. Ground water shall not be abstracted

without prior permission from the competent authority,

The storm water management plan shall be implemented in such a manner that the
storm water is discharged though an existing dedicated Storm Water Outfall only,

The height of the stack of the DG sets should be as per norms of Central Pollution
Control Board (C.P.C.B.), New Delhi.

Medical (First-Aid) facility must be provided for visitors & employees. Para-medical
staff should be attached as Medical facility provider,

Plantation along the side of the buildings & roads and in the open spaces shall be
developed to act as sinks of air pollutants. The plantation of trees shall be completed
in the construction stage. The plantations shall consist of mixture of available
indigenous, fast growing and sturdy species of trees, shrubs and berbs. Preferentiol
plantation of flowering trees with less timber and fruits value shall be carried out.

Two chambered container or two separate containets (one for recyclable wastes and
other for all organic and compostable wastes) shall be placed at appropriate distance
on the roadsides and inside the building. Covered dustbins/parbage collector in
convenient places ta colfect the Municipal solid wastes shall be provided.

Proper composting / vermi-composting of municipal solid wastes shall be carried out.
All municipal solid wastes shall be segregated. collected, transported, treated and
disposed as per provisions of the Municipal Solid Wastes (Management and
Handling) Rules, 2000 (As amended).

The use of hand gloves, shoes and safety dress for all waste collectors and sorters
shall be enforced.

|
IV, Entire Life of the Project

II

ii,

The project proponent should implement Environmental Monitoring Programme as per
details submitted in EMP.

No expansion/modification activity should be carried out obtaining prior Environmental
Clearance as per E1A Notification 2006.

Monitoring of AAQ as per NAAQS 2009, Monitoring of Ambient Noise Level &

Analysis of Ground Water Samples, Monitoring of Stock Emissions & Testing of

Jemission from DG sets should be conducted and report should be submitted on monthly
basis to SE1AA, Jharkhand&JSPCB, Ranchi.

PART C- SPECIFIC CONDITIONS

Pre-Construction Phase

Project Proponent should obtain prior consent 1o establish {NOC) under Section 25 &
26 of the Water (Prevention & Control of Pollution) Act’ 1974 and under Section 21

of the Air (Prevention & Control of Pollution) Act® 1981 from State Pollution Contro!
Bonard before start of construction activities.
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11

ti.

vi,

vii,

viil,

It was also advised that CSR activity of the Project Proponent should be measurable

and quantifiable, and it should be visible even after the completion of the project. The
Project Proponent was also directed to deposit 10% of the CSR cost (2.5% of the total
project cost). The security deposit is imposed (o ensure the  proper
performance/implementation of the committed CSR activities.

Project Proponent should obtain prior perrmssmn for ground water withdrawal from
CCWA/CGWB if applicable.

Construction shall conforin to the requirements of local seismic regulations. The
project proponent shall obtain permission for the plans and designs including

structural design, standards and specifications of all construction work from
concerned authority,

Use of energy elficient construction matetials to achieve the desircc_l, thermal comfort
shall be incorporated. The desired level of roof assembling “U” faclor and insulation
R™ value must be achicved. Roof assembling “U” factor for the top roof shall not
exceed 0.4 watt/squm./degree  centigrade  with appropriate  modifications of

specifications and building technologies. The pravisions of National Building Code
2005 shall be strictly followed,

Street/Corridor lighting shall be energy efficient. The High Pressure Sodium Vapour
(HPSV) Lamps & Compact Fluorescent Lamps (CFL) along Building premises shall

be provided. High intensity, high mast lights to be installed at few strateglc points.

Solar energy may be used for outdoor Highting. |

Reduction of hard paving-onsite (Open area surrounding all buildings) andfor
provision of shades on hard paved surfaces to minimize heat island effect and
imperviousness of the site should be undertaken.

All proposed air/eonditioned buildings should follow the norms proposed in the
ECBC regulations framed by the Bureau ol Energy Efficiency.

Monitoring of AAQ as per NAAQs 2009, Monitoring of Ambient Noise Level &
Analysis of Ground Water Samples, Monitoring ol Stack Emissions from DG sets

should be conducted, and reports should be submitted on monthly basis to State
Pollution Control Board (SPCB).

Project proponent shallinstall Wind Augmentation and Air Purifying Unit (4 Units at
one location in Godda) on Pilot basis to deal with particulate matter pollution,

Construction Phase

All the conditions laid down in NOC issued by SPCB should be smctly complied with

during entire construction cycle of the Project. 1,

The water treatment plant shall be provided for treatment of water. The treatment shall
include  screening, sedimentation, filtration and  disinfections. Appropriate

arrangement shall be made for treatment and reuse of backwash water of filtration
plant.
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i, I Project proponent shall provide adequate measuring arrangement at the inlet point of
water uptuke and at the discharge point for the measurement of water utilized in
different categories and monitoring daily water consumption.

iv, Regular water sprinkling shall be done all around the site to minimize fugitive dusl
emission during construction activities,

v. Rain water harvesting structures should be provided as per submitted Plan,

Post ConstructioniOnemtion Phase

i Project Proponent should obiain prior consent 1o operate under Air Acl, 1981 & Water
Act, 1974 from State Pollution Control Board before commissioning of the project.

H. Water saving practices such ag usage of water saving devices/fixtures, low Hushing

Systems, sensor hased fixtures, auto control walls, pressure reducing devices ete.
should be adopted,

i, Water budpet should be adopied as per the plan submitted in the supplementary Form
[ A& EMP,

iv. ! All the generated domestie effluens should be sent to ETP/STP for treatment & further
recycling & reuse,

V. Treated water recovered from STP would he used for flushing the 10ilels, gardening

purpose, make up water in air conditioning systems, elc, As praposed. Fluidized Bed

Reactor (FBR) iype sewage treatment plant should be installed. The Sewuge

Treatment Plant shall be ensured before the completion of Building Complex,

aunwaler-ror

vii.  Municipal solid wuastes generated in the proposed extension buildings shall be
managed and handled in accordance with the compliance criteria and procedure aid

down in Schedule- 11 of the Municipal Whastes (Management and handling) Rules,
2000 (As amended),
viil. | The standard for composting & treated leachates as mentioned in Schedule-1Y of (e

' Municipal Wastes {Management and handling) Rules, 2000 (As amended) shall be
followed,

ix. Al hazardous wastes shall be segrepated, collected, transported, treated and disposed

us per provisions of the Hazardoys Wastes (Management and Handling) Rules, 1980
(As amended),

X, Reeycling of all recyclable wastes such as news
iron serap and plastics ete, shall be encoura

| proponent shall take appropriate actio

l bags and plastic small containers efc,

paper. aluminium cans, glass bottles,
ged through private participation, Project
R 1o ensure minimum utilization of plastic carry
within the proposed buildings shall be ensured,
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1V,

sl Projeet proponent abell opetate and muintain the sewnge collection/conveyance
system, sewage prmplng system and sewage treatment system regularly to ensure the
teonted water quality within (he standards prescribed by Minlstry of Environment and
Foreats, Government of Indin,

sil,  Properly treated md disinfected (Ul Vielet Treatment) sewage shall be utilized in
(shing the totlets, gardening purpose, make up water in air conditioning systems cle.

)il Non-mixing of feenl mntter with the municipal solid wastes shatl be atrictly ensured,

xlv,  Non-mixing ol sewnpe/shudge with rinwater shall be strietly ensured,

xv.  Noise brriers shall be provided al appropriste locations so as to ensure that the noise
levels da not exceed (he preseribed standards. D.G. sets shall be provided with
necessary neoustic enclosures ns per Centenl Pollution Control Board norms,

xvi, Bk up supply shail be based on naturnl Gasfeleancr fuel subject to their availability.

svit.  The projeet praponent shall resort to solar encrgy at ieast [or street Iié,hling and water

Lenting for Proposed Dnilding Complex, gardens/park areas,

xvitl, During mnintenunce, enevgy efficient clectrie light fitlings & lamps- low power
badlasts, low consumption high power luminuries, Tux level limbters & timers for streel
lighting shall be provided.

XX,

A report on the enetgy conservation measures confirming o energy conservation
norms finalized by Bureuw of Enerpy Elfciency should be prepared incorporating
detnils nbout building materials & sechnology, *R™ and "U” factors etc.

st Monitoring of AAQ us per HAADS 2009, Monitoring of Ambient{Noise Level &
Asbysiy of Ground Water Smaples, Monitoring of Stack Emissions from DG sets &
Testing of Untrented & freated eithuent samples of STPs should be conducted and
report should be submiticd on meatily basis to SPCB.

Entive Life of the Project

All the conditions laid down in NOC & consent to operate issued by SPCB should be
strictly complied with during entlre life cyele of the project.

i, Monijoring of Ambient Noisc Level & Analysis of Ground Waler Samples,
Monitoring of Stack Emissions from DG Sets & Testing of Untreated & treated

effluent snmples of STPs should be conducted and reports should be submitted on
monthly basis to SPCB.

Hil.  The projeet authorifies shall ensure that the treated effluent and stack emissions from
the unit are within the norms stipulated under the EPC rules or SPCB whichever is
mare siringent. In case of process disturbances/failure of poliution control equipment
sddopled by the unit, the respective unit shall be shut down and shall not be restarted
until the control measures are rectified to achieve the desired efficiency;

iv.

The overall noise levels in and around the project area shall be kept well within the
standards by providing noise control measures including acoustic hoods. stiencers,
enclosures ete. on all sources of noise generation. The ambient noise levels should

conform to the standards prescribed under EPA Rules 1989 viz. 7S DBA (day time)
and 70 DBA (night time).

10
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v,

Vi,

vil,

vili,

Xl.

xii,

Xili.

The project authorities shall provide requisite funds for both recurring and non-
recurring expenditure (o implement the conditions stipulated by SEIAA, Jharkhand
with the implemenzation schedule for alf the conditions ‘:tlpulaied herein. The funds so
provided shall not be diverted for any other purpose.

Plantation along the side of the buildings & roads and in the open spaces shall be
developed to act as sinks of air pollutants. The plantation of trees shall be wmp[e:ed
in the construction stage. The plantations shall consist of mixture of available

indigenous, fast growing and sturdy species of trees, shrubs. 15% of the total plot area
shall be used for plantations.

Whenever developer will hand over building to the society, the developer must
mention in the agreement or sale deed that 15% green belt area of total plot area

should mentioned & Environmental Conditions given by SEIAA, Jharkhand has (o be
complied.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat,
ZilaParishad/Municipal Corporation, Urban Local Body and the Local NGO, il any.
from whom suggestions/representations, if any, were received while processing the

proposal. The clearance letter shall also be put on the website of the company hy the
proponent,

The funds earmarked for the environmental protection measures shall not be diverted
for other purposes,

In case of any changes in the scope of the project, the project shall require a fresh
appraisal by the SEAC/SEIAA,

The SEAC/SEIAA Jharkhand will have the right to amend the above conditions and
add additional safeguard measures subsequently, if found necessary, and 10 ttke action
including revoking of the environment clearance under the provisions of the
Environmental (Protection) Act, 1986, 10 ensure effective implementation of the
suggested safeguard measures in a time bound and satistactory manner.

It shall be mandatory for the project management 1o submil six (06) monthly
compliance report in respect of the stipulated prior environmental clearance ierms and
conditions in hard copies and soft copies to the regulatory authority concerned
Regional Office of MoEF& CC at Ranchi and Jharkhand State Pollution Control

; Board (J.5.P.C.B.), Ranchi.

Any appeal against this Environmental Clearance shall lie with the National Green

Tribunal (NGT), if preferred within a period of 30 days as prescribed under section 16
of the National Green Tribunal Act, 2010.

SPCN,

Mentber Secretary
State Level Environment [mpact

ézss;ssmen@uthority, Jharkhand,

11
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Status Report for OA 45 of 2019(E7)

Status Report for Buildings/Projects and their Environmental Clearance in OA 45 of 2019(EZ)

The list consists of 66 buildings/projects out of which 11s repeated and 10 buildings do not require EC (due to lesser
area/project before 2006 etc..) therefore effective number of buildings being 55, 28 out of 55 have obtained
Envire-mental clearance (EC) while EC is yetta be obtained for 27 out of 55 buildii:gs.

2 >20,000 square meter in Jharkhand:

]

status of EC of Buildings having are

Environme
ntal
Compensat
ion details
submitted/

not
submitted

Construction
stopped/ not
stopped

i . .
SL.No. Name of the Applicant uLe EC Status Action qmrm:\”,m \M_Mﬁsmg via letter

janardhan Sharma & Cthers, _ o g (letter no. AMC/ BP/0049/W10/2018) .
. Pending ar SEIAA . Construction

$D Singh Construction, S _ ot started vet
Aasangl, Residential _

Urban Development & Housing Department, Jharkhand

PR
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Status Report for OA 45 of 2019(EZ)

p&M infrastructure pvt. Ltd. INAC Applied for EC (i) Directed by ULB to obtain the EC
khata No. 2, Plot No. 952{P), at the earliest {via letter no. 1312
966(P),9723(P), Ward No. 4, dated 19.06.2020)
Jamshedpur (i) Reminder for the same given
BP No. 28846 oL {via letter no. 1845 dated
_ __ 02.09.2020)
{iil) P&M Hi-Tech Infrastructure LLP Existing
Updated by dated hired consuitant, Building
 subsequently applied NOC to Circle | _
Officer & divisional Forest Officer.

(iv) Two new notices for obtaining

| £C at the earliest sentvia letter no - |
05 & 437 dated -
05.01.2022 & 07.02.2022

5

Projec aje:

1t M/s Samay Construction Pvt. MMC Applied for EC Directed by ULB to obtain the ECat
Ltd., Plot No. 3621(P), 3642(P), AU the earliest via Lt.no.2701 dated
3643(a,b,c), 3645(P), Khata no. . PR 15.10.2019
312, Mauza - paridih, Ward No. | : h _ Direcied by ULB to obtain the EC Construction
8, Old Purulia Road, Mango and stop construction via Stopped
1t.no.1844 dated 24.08.2020
_" Directed by ULB 10 obtain the £C

via Lt.no.215 dated 03.02.2022

| Ramgarh Apptied for EC Notice by ULB via 1t.n0.913 dated Construction

| Municipal 20.08.2020. etopped
. Council Construction has been stopped. _

7

mga

: w Urban Development & Housing Department, Jharkhand



Status Report for OA 45 of 2019(E7)

17.

No, 202, Anjali Apartment ,

File No: E %\éo&owmm

M/s Assotech Zmé__n_Q :.v & _ >_u_u__mn_ for EC
>mmoﬁmn_:.mc: Growth Abade e

LLP Jyoti Prakash Sinha, Flat’

Im::mq_m_nmr.mogr _So.«mwma_
Ranchi 834008

/16

U__\mnﬁma _3 ULB to obtain the EC at
the earliest via 1t.n0.508 a_mﬁma_
02.09.2020 _

At present no work in vqomqmmm_. _ Submitted Construction
Latest Notice given by Lt No.70 omﬁma _ Stopped
15.02.2022.

Applied for Environmental .

Clearance(EC)-

, 20. rezizone Elanza, SUNRISE “ Applied for EC Directed by ULB .8 obtain the EC at

M EORUM, 5% floor the earliest via Lt.n0.512 dated .

M Circular Road, wmﬁcsmm:n:m 02.09.2020 ] Construction

. Submitted
Ankroday Kumar At present no work in progress. Stopped
File No. mv\éOw\oowm\Hm Latest Notice given by Lt No 81 Dated
15.02.2022.
21 . Homeline Builder, Arvind Ram ‘ Applied for EC Directed by ULB to obtain the ECat %%

m Urban Development 2, Housing Department, Jharkhand
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Sahu, shyam Kishor Ram, Asha
Devi, Arvind kishor Ram,
Babloo Ram, Rajendra Ram,
Basant Prasad,Power of
Attorney Holder -Land Owner

‘Name

Manorma Barju Ram Sahu
File No. mn\éwm\owmipm

Status Report for OA 45 of 2019(EZ)

the earliest via Lt.no.514 dated
02.09.2020

At present no work in progress.
Latest Notice given by Lt No 66 Dated
15.02.2022

M/S Lucky Buildcon, Add

| opposite Raymond showroom,

National lane,court
_‘omgxmnng&wbaow Amrit

‘Mahto, Basant Kumar Sahu,
- 7| Gopal Sahu, kanhai Mahto and

wm_,:n.mﬁ_gmﬁo .
File No. mﬁ\émm\OmNH\Hm

£

- Applied for EC

Directed by ULB 10 obtain .ﬁ.sm ECat
the earliest via Lt.no.515 dated

1 02.09.2020

At present no work in progress.
Latest Notice given by Lt No 67 Dated
15.02.2022 I
Applied for Environmental .
Clearance(EC). i

-

23.

24.

Global Platinum, Argoda, _
Ranchi Shobha Mandal, Dinesh

|:Mandal, Kapil Ram, Kashi Ram

Sahu, Parichan Sahu, Lalchand
Sahu, Dharichand Sahu,

‘Devendra Ram Sahu,

Devananad Sahu, Parmanand
Ramn, Shukhial Ram, Dinesh

_ | Ram, Jaglal Ram, Chotelala

Ram, Barju Ram Sahu, Smt.
sushila Devi, Smt. Jitan Devi
File No. BP/W37/0298/16

£

- Applied for EC-

Directed by ULB to obtain the EC at
the earliest <w_m,___.ﬂ.oo.uum_nmﬁma
02.09.2020- : S

At present no work in progress.
Latest Notice given by Lt No 83 Dated
15.02.2022. o

OAK Elegnce, Udit Ram and
Sadhu Mahto .
HiG 21, Argora Housing Colony
, Argora

File No. BP/W38/0133/17

Ocenik Buildtech, HIG 78,

Applied for EC

Directed by ULB to obtain the EC at
rhe earliest via Lt.no,517 dated
02.09.2020 -

At present no work in progress.

1 atest Notice given by Lt No 62 Dated
16.02,2022

Applied for EC

S

Submitted

Stopped
Construction

bmitte
Submitted Stopped
i
Submitted Consiruction

Stopped

Construction
Stopped

Directed by ULB to obtain the EC at éé

Urban Development & Housing Department, Jharkhand
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N

‘Bigal Ram, Govardhan Sahu,

sandeep Kumar, _A_c_mmmv_
‘Kumar, UMesh Ram Sahu, .

—

Harmu Housing Colony,
Harmu . Anita Srivastava,
Ratan Lal Kasyap, Abhishek
Kasyap, Yogesh Kumar Sahu,
Bhago Devi, Pawan Kurnar
Sahu, Praveen Kumar Sahu,
Prabhat Kumar Sahu,Rama
Mahto, Neelam Devi, _
Jagnarayan Sahu, Nirmala Devi,

Jugal Ram Sahu, MAdan Ram,

Lt.no.507 dated =
02.09.2020Rupesh Kurnar,
Prakash Kumar, Sud Lt.no.507
dated 02.09.202Chir Kumar
File NO. mﬁ\éwm\owww\u.q ‘

Status Report for OA 45 of 2019(EZ)

the earliest via 1t.no.518 dated
02.09.2020

At present no work in progress.

Latest Notice given by Lt No 72 Dated
15.02.2022.

Stopped

26.

| parmanand Kumar, Shivanand -

Garden <m:.<\ House no 883, .
Road no. 2, Birsanagar, Birsa
Chowk, PS jagarnathpur

Mahavir Kanshi Urmila Davi,

Kumar,Sachidanand Kumar

N

Applied for EC. __

“Directed by ULB to obtain the ECat
the earliest Lt.n0.519 dated
02.05.2020
At present no work in progress.

: stest Notice given by Lt No 73 Dated
15.02.2022. _

Submitted

Construction
Stopped

File No. BP/W52/0353/18

a

Moti infrastructure, 1862/A
Near Jayshree Green City,

:02:202

Applied Rq mn‘

the earliest via Lt.no.522 dated

irect t Cat =
Directed by ULB to obtain the ECa Submitted

Construction
Stopped

Lo

Urban Development & H

ousing Department, Jharkhand
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Status Report for OA 45 of 2019(E7)

T
Argora(Pundag Road), PO PS 02.09.2020 ]
Argoda, Ranchi - Laxmi Devi,
Meena Devi, Ajay Kuamr, At present no work in progress.
Shila Devi, 5. Ram, RR Sahu, Latest Notice given by Lt No 63 Dated
$.K. Ram, A.K. Ram, A. Devi R. 15.02.2022
_ Ram, B. Sahu, S. Prasad, P. ‘
| Kuarnr, . Kasyap, S. Kasyap, D- Applied for Environmental
Kasyap, R. Kasyap, R. B. Clearance(EC).
Kasyap, M.Kasyap, B. Kasyap,
s. Kasyap, R. Kumar: _
File No.
mgn\b_._\ooow\,zwm\mowm : EER
30. Assotech Sun Growth Abode | Applied for EC Directed by ULB to obtain the EC at
_ LLP.Plot no 1877, Assotech . |’ . o _ _ _ the earliest via ._..H.:o.mww dated
Hilis, Ranchi, Boreya, - o BEREUIR _ 02.09.2020 _
Adjoining Bank | At present no work in progress. Submi . Construction
_ ubmitted
Colony. goﬂmdma_ mm:nr_ Latest Notice mémz by Lt No 75 Dated. ~ Stopped
834009 15.02.2022. . :
mgm\.yi\opwwxéoﬁwowm Applied for m:<:.033m3&
_ Clearance(EC).
o Not applied for EC | Lt.n0. mﬁ Qmﬁma 0209. Nomo
I _ S _bﬂv_.mmm:ﬁ o work n Qomﬂmmm
. .waog mﬁéms >_:3ma S ._.mﬁmmﬁ Notice m_<m: _u< _un zo mp omwma
__,_Sm:mgmo Oﬂmo: wrmném e .u.m 02. 2022
___oﬂmoz

i mzn\mu\_owwm\éopﬁo@

RMC/BP
33. OAK _no_‘mmﬁ I_m NH bﬂmoam
Housing Colony, Argoda,
Ranchi-834002

Nandial Mahto, Lav Mahto,

Directed ,c< c_.w to obtain the ECat
the earliest via Lt.no. 526 dated
02.09.2020

>n_u=mo_. for EC

Construction
Stopped

Submitted

o m . Urban Development & Housing Department, Jharkhand
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Status Report for OA 45 of 2019(EZ)

Parath Mahto, Manoj Mahto,
Santosh Mahto, Sahdeo
Mahto, Nilamber Mahto, Rohit
Mahto, Hiralal Mahto,
Radheshyam Ram, Munna
sahu, Kailash Sahu, Prakash
Sahu, Nisith Kumar, Keshari
Babita Kumari and Kari Devi
File No. :
wgn\mx\owmh\wowmbrﬁ.

At present no work in progress.

Latest Notice given by Lt No 94 Dated
15.02.2022

- n..mmuh:.om.u.nmu. Industrial Area,

R ac it up Emm-mmmqm

by uLs ﬁo_o_ﬁm_,_s_ the ECat’

{Built up Area:86339-

U a_.:m.tmm Emmmmsnﬂo:mg on:
12.6 oo.m.ﬁam”mn No muo.\oP .E %mﬁ. .
me msSSsBm:ﬁmw..ammqm:nmms.m.u. :oﬁ :

Urban Development & Housing Departmen

t, Jharkhand
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Status Report for 0A 45 of 2019(EZ)

38.

Satish Kumar and other, At-

Vvashundhara homes Pvt. Ltd.,

Balbir Villa, Near gate No. 02,
Main Ashok Nagar Road, P.5.

Argora, Ranchi (Built up Area-
33695.69)

£

Applied for EC

Attest notice given by Lt No 68
dated 15.02.2022

Submitted

Construction
Stopped

Morias Infrastructure Pvt. Lid.,
‘Pustak Bhawan, Court Road,
Ranchi-834001 « = = .« -
2014/247(299/2014/A}
(Built up Area-31245.17)

typArea-30 303

"

‘the earliest via Lt.n0.533 dated
02.09.2020

At present work has been stopped
as per direction from RMC

15.02.2022

ULR to obtain the EC at

Latest Notice given by Lt No 59 Dated

- Construction

Stopped

43,

Morias Infrastructure Pvt. Ltd.,
Pustak Bhawan, Court Road,

| Ranchi-834001

i

Applied *o_.. mn‘

the earliest via Lt.n0.536 dated
02.09.2020.At present no work in

Directed by ULB to oqﬁma the mn_mﬁ

Submitted

Lonstruction
Stopped

s

Urban Development & Housing Department, Jharkhand
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2015/10 1156/2014/A

Status Report for OA 45 of 2019 (EZD)

progress. Latest Notice given by Lt No

{Built up Area-45795.9)
5; :

“Chotanagpur Engineering

| Environmental Clearance obtained

Urban Developiment & Housing Department, sharkhand
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Status Report for OA 45 of 2019 (EZ)

Urban Development & Housing Department, Jharkhand
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Status Report for OA 45 of 2019(EZ)

0336

5

6.

DURGA DEVELOPERS PVT.LTD. 1.
SRI ANIL KUMAR JHA 2. SMT.
DURGA JHA 3.NILOY KUMAR JHA

4 VUETAVERMA MOHAN

MARKETING COMPLEX NEAR
ARGORA CHOWK OPP.IDBI BANK
ASHOX NAGAR RANCH! -

£o°8

Applied for EC Latest Notice given by Lt

No 79 .Umﬁma
15.02.2022. _

Submi

tted

Construction
Stopped-

Urban Development & Housing Department, Jharkhand
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Status Report for OA 45 of 2019(EZ)

61.

x}§>r mbxc ﬁxbxbmé.bmj
SAHU CHHATRADHARI SAHU

{ RAMESHWER PRASAD SAHU

BHARAT SAHU CHITRANJAN SAHU
SANJAY KUMAR SAHU ANiL
KUMAR HARMU HOUSING
COLONY
RMC/GH/0566/W35/2020

- Latest Notice given u< Lt No .Nm Dated

- Applied for EC -
| 18.02.2022

Submittad

Construction
topped

62.

SUNIL KUMAR CHHATRADHARI
SAHU CHAKARWARTY SAHU
KAMAL SAHU RAMESHWER
PRASAD SAHU BHARAT SAHU
CHITRANJAN SAHU ANIL KUMAR
SANJAY KUMAR SAHU HARMU
HOUSING COLONY
RMC/GH/0594/W35/2020

"

Applied for EC Latest Notice given by Lt No 77 Dated
15.02.2022.

Submitted

Construction
Stopped

63.

DIRECTOR, SAIL CITY DHURWA,
RANCHI

'

Not applied for EC | Latest Notice given by Lt No 91 Dated
, 15.02.2022.

Construction |
Stopped

64.

ESTATE BUILDCON PVT.LTD

“

Applied for EC Latest Notice given by Lt No 61 Dated

Submitted

Construction

Urban Development & Housing Department, Jharkhand
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Status Report for OA 45 of 2019(EZ)

DIRECTOR SUMEET KUMAR 15.02.2022. Stopped
AGARWAL, 505, 505, MANGAL
TOWER,OLD H.B. RCAD, RANCHI
BP/W06/0419/17

65. VASUNDHRA HOMES PVT LTD, “ Same as sl. No. 38
BALBIR VILLA, NEARG

ATE NO. 02, MAIN ASHOK NAGAR
ROAD, PS - ARGORA, RANCHI
2014/930 (933/2014/A)

Abbreviations uses:

U1B — Urban Local Bodies

EC- Environmental Clearance

AMC - Adityapur Municipal Corporation
MMC - Mango Municipal Corperation

DMC - Dhanbad Municipal Corporation
DeoMC — Deoghar Municipal Corporation
JNAC - lamshedpur Notified Area Committee
BP No — Building Permit Number

Urban Development & Housing Department, tharkhand

kel
g,
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Letter No. SUDA/SBM/NGT/IA39/E2/38/2019/UbHD/.... § & )

...........

Government of Jharkhand
Urban Development & Housing Department

From,
Vinay Kumar Choubey, 1AS
Secretary.
To,
Mr. Yatindra Kumar Das,
Member Secretary,
Jherkhand State Pollution Control Board,
Dhurwa, Ranchi-834004
Ranchi, Date:- ...} 35/202’2‘“
Sub.:-  Environmenta! Compensation Collection from the Builder/Project Proponent in the
Hon’ble NGT Original Application No. 45/2019/EZ - Regarding.
Ref. :- Your letter no. B-803, date 26.04.72022.
Dear Sir,

_ As per Hon'ble NGT order dated 09.09.2020 in the Hon'ble NGT Original Appiication No.

45/2019/EZ it was directed “to ensure that the Environmental Compensation shall be assessed in
respect of all the structures which have been raised without EC and shall be recovered from the
appropriate authorities/persons/builders/project proponent (as the case maybe)”.

The assessment of environmental’ compensation has been done by you and shared -via
aforementioned letter. it is directed further to levy the environmental compensation on the
authorlties/r. ersons/builders/project proponent (as the case maybe) and collect the same at the
earliest. Also further list of violators and details required for environmental compensation
assessment will be shared with you periodically as obtained from the various ULBs.

Enclosure: As above .
Your Sincerely

-
-\\\ \/\ W
{Vinay Kumar Choubey)
Secretary
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Letter No. SUDA/SBM/NGT/IA39/E7/38/2019/UDHD/. 6 NS ..

Government of harlhand
Urban Development & Housing Department
State Urban Development Agency

From,
Amit Kumar, 1AS
Director,
To,
Mr. Yatindra Kumar Das,
Member Secretary,
Jharkhand State Pollution Control Board,
Dhurwa, Ranchi-834004 |
Ranchi, Date:- 04\06‘2(3”-—
Sub.:-  Environmental Compensation Collection from the Builder/Project Proponent in the Hon’ble
NGT Original Application No. 45/2019/EZ - Regarding.
Ref.:-  Lletter no. 561 dated 11,05.2022.
Dear Sir,

With reference to the aforementioned letter you were directed to levy the envi_ronmental
compensation on the authorities/persons/builders/project proponent for which the Environmental

Compensation had been assessed and collect the same. Therefore please provide the status of the
compensation collection.

Enclosure. As above

Your Sincerely

S a—=1_
AR -
{Amit Kumar)
Director
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e 9 g o R e ol sRa wRERY ( NATIONAL
GREEN TRIBUNAL) & &1 ORIGINAL APPLICATION NO. 45/2019/EZ DATED 09.09.2020 @
BRET 14 A P amdy ala ¥ -

“All ongoning constructions undortaken without obtaining prior EC Shall be
stopped forthwith until the Environmental Clearance Is obtained”
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